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lHE MINISTER OF STATE IN THE 
M1.NISTRY OF INDllSTRY (DEPARTMENT 
OF INDUSTRIAl. DEVELOPMENT AND 
DEPARlMENT OF HEAVY INDUSTRy) 
(SHRlMATI KRISHNA SAHI): (a) Tamil 
Nadu does not have any 'No Industry 
Di\lrict'. i. 

(b) and (e) Do not arise. 

[lhmslationJ 

Solar Power Thennal Plant§ in Rajasthan 
3484. PROF. RASA SINGH RAWAT ...... \ 

SHRl DATT~TRAYA BANDAR1J 
SHRlMATI KRJSHNENDRA : 

KAUR (DEEPA) . 
SHRl GOPI NATH GAJAPAHII 

J 

Will the PRIME MINISTER be pleased :0 
state: 

(a) the number oi Sular Tht'rmal Power 
Plants proposed to be set liP in Rajasthan: 

(b) Ihe amount ltke!y 10 be incum·j 
thereon: 

(c) wheth~r the Government propose to .',·ck 
any tec.hnicaL'financial assistance [tom ff1n'"igll 
counlry ior the purpose: 

«t) if so, the delhils there,,!': 

re) the nlimber of Solar Thenllal POW"l 

Plants proposed lu be scI up in th!' ';Oilntry dl!r-
ing the Eighth Five Year Plan: and 

(I) the amount allocate(l for the d~vfl"p­
men! of non-convelllivr.al ener,n; ;ourcc, in 
Rajaslhan during tht> Eighth Five Year Plan. 
Scheme\\;se ? 

THE MINISTER OF STArE iN TIlE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MlNISTFR OF 
STATE IN TIlE MiNISTRY Ot AGRICUJ.-
TlJRE (SHRI S. KRISHNA KUMAR). (a) A 
Megawatt sewe solar thermal power pl~nt is 
proposed to be taken up during the Eighth Fi .... e 
Year Plan fur R & D-curn-d"lllonstratiun pur-
poses at a lIuitable locatIOn in Rajasthan. 

(b) Ac<:ording to preliminary e.o;timate~. the 
co:n of a 35 MW wlar thermal power piant wil; 
be about Rs. 380 crores. 

(c) and (d) The details of t~.;hni,al and 
finan.;ial assistance are yet !O Ix ;·inalis!',1. 

(e) Only i)ne such project is plann"d duri!1~ 
the Eighth Five Year Plan. 

(I) Stale-wist: and programrr,,:-,,; '" '1110-
cations have not heen maJe b) MNES for ti,e 
Eighth Five Year Plan. Physical lat1!cts are 
lixed on year to year basis for extension pro-
grammes and funcls are released accordingly. 
However. the Planr.ing Commission have 
recommended an outlay of S IG8.00 lnkh for the 
State of Rajasthan for NCES :;e~tor for the 
Eighth Five Year Plan period under the 
S:ate Plan. 

IE'ngli,hj 
Shortage of Drin",ng Water in 1I}dt>rabad and 

Secuoderabad 

348-'. SHRl DATI'ATRAYA BANDARU 1 
SHRl RA.'vIA KRI~HNA I 

KONATHAl.A I,.' 
SHRJ 1. CHOKKA RAO (. 
SHRl SOBHANA DRHSWARA I 

RAO VADDE 

\ ... 11; tbe MilOi.'ln ,,[ ['RBAN DFVU op-
MENT be ple,bed 10 3talc' 

(a) ~,\tlethf'f tht> cltlzcn ..... l.d th:._' twin ~Hil'S of 
H)d~·labad and Se..:undl."labad an"' t~~I,._·inf severe 
$hnrt~ge of drinking watt'r: 

(b) 'W"helher lh~ie i~. 2. prupo~ul to nl-ing the 
KriShna r1\'cr watl'f to I I;dt'H,ball rUI augHlenl-
iflg Ih" supply 1)[ <!rinklng W;;I,'C 

(..:i if sr,. the d,·taib th"rl'lIf: 

(j) whether the C!!Itli1 (rdl..l'f!lllll'n! hri\'e 
cleared the propo~al: and 

(e) if not. iJIe re:}sow· Iht'f~fui '! 

THI::. MINiSTER 01- SlATE IN TilE 
MINISTRY OF CRBAN DnTLUPMENT 
AND MINISTER OF S fATE IN TIlE MINIS-
TRY OF WATER RFSOt:RCF:~ (SHRl P K. 
UIL'NGOl'o.'): (al Ye.'. Sir. 

(1') Yes. Sir. 
(d Governnlt'lI' of A,:):Jhf<l Pr.~\.kt-.h nd .... pru-

posed the augnlCnl({ilOll pi wai.t'r "llppi) s ..... hfllie 

:0 the twin citit'~ uf llydcl~ihd.d aaJ ~e~:UI1-

,ler"haJ from the for""ltdll' 01 N<!ga.ju,"a.,"gar 
at aD c:.1inlated ~tht of R.~. 64ll .... n.)re~ It.)] \\"or!J 
BAnk assistance. The proin:t JrI\Ol\.('S dcav.al of 
waier fro In dlst3IKI! of l3~ KIl~S anl!. i.,,> designed 
~o 111Cl~t the water supply rC4uirellll'nh of the 
1\\ln dtie.' Upl.O 2011 A. D. It ai. ... l) lnciutles 
;1fengthenlng and impr~ln'nli"tH or :he \·xi .... ling 
water supply dist"buliell sy,tt'lIl as well a, the 
S('werage system 
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(d) The proposal has been cleared from 
technical angle by the Central public Health 
and Environmental Engineering Organisation 
in this Ministry and referred to the Planning 
Commission for their dearance. 

(e) Does not arise. 

[l'rons/ationJ 

Sick la_tries in Madhya Pradesb ud 
Ibjutban 

3486. SHRl SHIVRAJ SINGH CHAU-
HAN : Will the PRIME MINISTER be pleased 
to stale: 

(a) whether the Governments of Madhya 
Pradesh and Rajasthan have senl proposals to 
the Union Government for revival of sick ~nd 
closed industries in their States; 

(b) if so, the details thereof: 
(c) the details of the sick and dosed indus-

tries in Madhya Pradesh and Rajasthan and 
since when they are Iyiag sick and closed: 
and 

(d) the steps taken for revi,al of these 
industries ? 

THE MINISTER OF STAfE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSRTY 
(SHRIMATI KRISHNA SAl-II) : (a) and (b) No 
proposal has been recently received from 
Government of Rajasthan for revival of sick 
and closed industries. The Government of 
Madhya Pradesh has submitted proposal for 
extt"nding assistance from the National 
Renewal Fund for payment of compensation to 
woJt.ers in the closed textile mills which have 
been referred to the Board for Industrial and 
Financial Reconstruction (BIFR) or the 
Appellate Authority for Industrial and Finan· 
cial Reconstruction (AAIFR). 

(c) According to the Reserve Bank ofIndia. 
the details of sick industrial units in the Slates 
of Madhya Pradesh and Rajasthan as allhe end 
of March, 1992 are as under:-

Category 
No. in 

Madhya 
Pradesh 

----------
(i) Non-SSI sick 59 

(it) Non-55I weak 38 
(iii) SS} sick 22333 

No. in 
Rajasthan 

54 

28 
14420 

In the non-small seale sector, 31 sick/weak 
industrial units in the State of Madhya Pladesh 
and 28 sick!weak industrial units in the State of 
Rajasthan were reported closed as at the end of 
March, 1992. Similar information in respect of 
small scale industrial units is Centrally not 
maintained. 

(d) Government have taken a number of 
steps for revival of sick industrial units. Some of 
the important ones are given in enclosed 
Statement. 

STATEMENT 
Steps tOeD hy Goyernmeut for reyiYllI of Sick 

ladustrial U oits 
The Government have enacted a comprehen-

sive legislation namely 'The Sick Indub1rial 
Companies (Special Provisions) Act. 1985'. A 
quasi-judicial body designaled as The Board 
for Industrial and Financial Reconstruction 
(BIFR)" has been set up under the Act to deal 
with the problems of the sick industrial com-
panies in an effective manner. which has 
become operational with effect from the 15th 
May, 1987. 

(2) The Reserve Bank of India have issued 
guidelines to the banks fur strengthening the 
monitoring systems and for arresting industrial 
sickness at the incipient stage so tl-tat corrective 
measures are taken in time. 

(3) The banks have also been directed by the 
Reserve Bank oflndia to fomlUlate rehabilita-
tion Packlllles for the revival of potentiaily 
viable unita. The banks and I1nancial inb'litu-
tions evolve rehabilitation packages for the 
revival of sick units. 

(4) Reserve Bank of India have also issued 
guidelines separately to the bhnks indicating 
parameters within which banks could grant 
reliefs and concessions for rehabilitation of 
potentially viable sick units without reference to 
RBI both in the large and smal! seale sector. 

(5) Revival of sick industrial units is also 
done by amalgamation/merger of sick units 
with healthy units. Tax benefits are given under 
Section 72 (A) oflbe Income Tax Act, I %1 to the 
healthy company for revival of the alDalgamat-
ing sick unit. 

(6) Government has set up the National 
Renewal Fund which WOUld, inler-alia. provide 
for payment of compensation to workers affec-
ted by industrial restructurillg. 




